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Versus 

_Petitioner. 

Advocate for the 
petitioner (s) 

Respondent. 

Advocate for the 
Respondent (s) 

CORAM: 	 I 

- 

THE HON'BLE MR. B.N.I4YASIIIHA 	UICE—GHAIRI1RN 

THE HON'BLE MR. 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not ? 	PV 

Whether their Lordships wish to see the fair copy of the Judgment ?' 

C Whether it needs to be circulated to other Benches of the Tribunal ? tV 

5. Remarks of Vice Chairman on columns 1, 2, 4 	.- 
(To be submitted to Hon'ble Vice Chairman where he is not on the Bench) 

(BNJ) 
VC 

4 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 
AT HYDERABAD 

DA 364/91. 
	 Date of Order :11-4-1991. 

Goginani Prasada Rao 

A.V.Ramakrishna 

\J.Venkatanarayana ?aP 

4..V.Nagaiah 

5. M.Azam Ali Khan 
...Applicants 

\Jer SUB 

The District Employment Officer, 
District Employment Exchange, Khammam. 

The Regional Deputy Director of 
Censes Operation, Khammam. 

....Respondent,s 

Counsel for the Applicants 

Counsel for the Respondents 

C OR A N: 

THE HON'BLE SHRI B.N.JYASIMHA 

Shri M.Jagannadha Sharma 

Shri Naram Bhaskar Rao, Addl.CGSP 
Shri D.Pandu Range Reddy, Spl. 
Counsel for AP State. 

VICE—CHAIRMAN 

(Order of the 8ench passed by Hon'ble 
Shri B.N.3ayasimha, Vice—Chairman) 

NA 489/91 ordered by permitting the applicants 
to file single OR. 

The applicants are aggrieved by the action of 

the Respondent No.1 i.e; The District Employment Officer 

in not sponsoring their names to the 2nd Respondent in 

with 	 - 
connection to the selections to the post of Compilers. 

2. 	 The applicants state that they are un—employed 

graduates and they got their names r,egistered in the 

Employment Exchange, Khammam as indicated below 

contd ... 2. 
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S.No. 	Name of the applicant 	 Registration 
No. 

Gogineni Prasada Rao 

h.U.Rama Krishna 

U.Uenkatanarayana Rao 

- U.Nagaiah 

M.Mzam Ali Khan 

1589/78 dt.15-2-76 

253/84 dt.12184 

56 2588/79 dt.3-7-79 

2180/87 dt.9-11-87 

3235/75 dt.12-5-75 

In connection with the Census, 1991, the Regional Dy. 

Director of CenSus, Khamrnam i.e. the 2nd Respondent in 

his letter No.8/GGN/KMII/90 dated 28-3-91 requested the 

District Employment Officer, Khammam (Respondent No.1) to 

sponsore the candidates to the post of Compiler.. The 1st 

Respondent sent a list to the 2nd respondent in the first 

week of thás month and the interviews are scheduled to be 

held on 13-4-1991. The applicants understand that persons 

who have registered with the 1st Respondent subsequent to 

their registration have been sponsored by the 1st Respon-

dent. They state that Shri Bhadrayya with Registration 

Nc.1471/91 and Prabhakara Rao with Registration No.11592/90 

have been sponsored. The applicants being aggrieved by 

this action seek a direction to the 1st Respondent to 

sponsore their names also to the 2nd respondent and to 

consider their names to the post of Eompilers along with 

those sponsored by the 1st Respondent. 

contd ... 3. 
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To 
1. The mstrict Employment Officer, 

District Employment Ecchange, Iqiarrinam. 

2 • The Regional Deputy Director of Censes Operation 
ma mmam. 

3. One copy to Mr.M.Jagaflnadha Sarma, Advocate 
3-6-226, Himayatnagar. s*t Hyderábad-29. 

4.. One copy to Mr.N.Bhaskat Rao, audi. CGSC.CAX.Hyd.Bench. 
5. One copy to Mr.D.Panduranga Reddy, bpl.Counsel for A.P.State, 

6, gne spare copy. 

pvm 

:1 
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I have heard Shri Jagannadha Sharma, learned 

counsel for the Rpplicant. ;-.0n-thb basis of the averments 

made, following directions are issued 

(i)Respondent No.1 will verify the Regis-

tration numbers of the applicants as 

stated above and if these names are 

stilt in the live register of the 

employment exchange:and if he had 

sponsored the names of Shri G.Bhadrayya 

and Shri Prabhakar Rao, whose regis-

tration numbers are given above will 

then aendta supplement list includ-

ing the names of these applicants to 

the 2nd respondent. 

(ii)the 2nd Respondent pending receipt of 

the sptasorship by the Employment 

Exchange will interview the applicants 

also along with others, Re, however,will 

not pubLish their, names. -8n±re-fl--#he 

receipt of the sponsoreship of their 

names by theist Respondent, he will 

offer thetemployrnent depending upon 

their position in the selection panel. 

hpplication is disposed-of with the above directions. 

No costs. 

(a .N . JAYMSINHIk) 
\Jice-Chairman 

Dated: 11th Mpril, 1991. 
Dictated in Open Court. 

avl/ 	 SPI 
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DATED \\ 14t.-1991. 

onjE-n / JUDGJIENT. 

M.A./R.A,Z'A. 

in 
W.P,,No. 

Q.A.No 0  

Adrni4ted and Interim 'directions 
issufd. 

Allo 4ed. 

Disoosed of with direct•ion. 

Dism ssed. 

Dism ssed as withdrawn. 

Dism ssed for default. 

M.A. rdered/Rejected. 

No order as to costs. 
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